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R.A.No, 142/95 Date of decisions 19-7- 9% -

in
00“0“0.2519/93.

Shri He.R. Sharma,
r/o 34/0‘ M.EWS .,
Officers' EKnclave,
Kotwali Road, i

Delhi Cantt - 110 010. ' '

yersuss ' .

1. Union of India, through
Secretary, Ministry of
Defence, New Delhi=170 011.

@) 2. Engineer=-in-Chief,
Kashmir House, DHQ PO., : |
New Delhi=110 011. 5

3o Chief Engingaf,
Western Command,
Gandhi Manir,

4. Birector General, Nawl Project,
Visakhapatnam,
Andhra Pradesh,

5. Chief Engineer, Delhi Zone,
Delhi Cantt,

Q | ORDER (BY CIROULATION)

This is a Review Application bearing No, 142/95
in D.A. Na, 2519/93 Fiied by Fha gpplicant praying for
review of the judgmént.ardar'datsd 17th April, 1995,

2. I haw carefully perused the contents of the
Review Application. The applicant, after referring to
the provisions of O, 47, Rule 1 CPC ﬁﬁder'ubich a revieuw

application can be filed, has tried to shou in the

. _ revieuw applicatiah that there is apmistaka or érrar

apparent on the face of the record and there are suffi-

CEp ~cient reasons and other grounds on uwhich the review |
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appli cation was déliuered on 17.4.1995 »2my af ter hear-
ing both the lemrned coungel and perusing the record j
and gi ving reasgns for ﬁismisaing the application,

A perusal of the review applicatian will show that what
the applicant is trying to de in this Case in the garb

G

P@y ai.;evieu 8pplication is te aaek&appaal againsgt the

judgment, It is settled lauy that the instrumentality

of the review application Cannot be used for this purpose,

merely because the applicant feels that the decision/
judgment is wrong, No error apparent on the face of i
the record has been pointed out and review application -
cannot be the remedy fgr seeking relief in the cir aumstances |
mentioned therein., It is also seen that no new ground
has been raised in the review application which could

not have been réised at the time when the applicant wvas
heard in support of the original application. f
3. In the light of what has been stated abowe,

the Review Application is rejected.
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(Smt, Lakshmi Suaninatheﬁffﬂ) é
Member (Judicial)
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